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of them had financial difficulties
Therefore, those mills were closed
down

Evacuee Property

-

g2 Pandit M. B. Bhargava*
" Shri D. C. Sharma:

Will the Minister of Rehabilitation
and Minority Affairs be pleased to
state

(a) the present position 1n respect
of the Evacuze properties—residential
and agricultural—situated m India andq
Pakistan,

(b) whether any agreement at Gov-
ernmental level exists in respect of
all or any of the properties,

(c) 1if not, what 1s the policy of the
Government of India in respect to the
Evacuee properties situated in India,
and

(d) the estimated value of the
Evacuee properties of every descrip-
tion situated 1n India and Pakistan
and how Government of India propose
to press 1its claim for compensation in
respect to the difference m valuation
of the properties of Indians lying 1n
Pakistan?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) to (¢) There 15 no
dgreement with the Government of
Pakistan on 1mmo.able properties,
hoth urban and rual Evacuee pro-
pcrties both urban and rural, situated
in India are bemmg dealt with as pro-
t1ded m the Displaced Persons (Com-
pensation and Rehabilitation) Act,
1954 and the Rules framed thereunder
The Act provides wnter alia that com-
pensation shall be paid to an evacuee
in respect of his property acquired
under Section 12 1n accordance with
such principles and 1n such a manner
a5 may be agreed upon between the
Government of India and Pakistan

(d) The claims of displaced persons
Tom West Pakistan for 1mmovable
property left there have been venfied
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by the Government of India The
value of these claims excluding agri-
cultural land claims which are veri-
fied 1n terms of standard acres, is
roughly Rs 500 crores The value of
evacuee properties in India excluding
agricultural lands 1s estimated at less
than Rs 100 crores Inspite of sus-
tamned efforts on the part of Govern-
ment of India, Pakistan has so far
evaded settlement of the immovable
property question

Pandit M. B. Bhargava: May I know
whether the Government of India
have examined this question with a
view to refer 1t to the International
Court of Justice”?

Shrt Mehr Chand Khanna: The
question has not been referred to the
International Court of Justice so far

Shri D. C. Sharma: May 1 know
when was the last attempt made by
the Government of India vis-a-vis the
Government of Pakistan 1n order to
arrive at any settlement about this
1ssue?

Shri Mehr Chand Khanna: I think
the last attempt was made last year
I wrote to the Government of Pakis-
tan I remember having had personal
discussions with them m this connec-
tion The Prime Minister also wrote
to the Prithe Minister of Pakistan in
this connection many a time But the
attitude of the Government of Pakis-
tan, as 1 have said i1n the reply to
the question, 1s really of a negative
kind —a negative approach

Shri Thanu Pillal. May [ know,
Sir, whether there are not any cases
in which the evacuees who have
returned from Pakistan, have had
their properties restored?

Shri Mehr Chand Khanna: There is
no question of any evacuee returning
from Pak'stan to India It 1s the dis-
placed persons who have come from
Paki-tan to India, and we are paying
them compensation under the compen-
sation scheme

Shri Thanu Pillal: There are per-
sons who went over to Pakistan, opt-
ing for service in Pakistan, and
who have since returned to India and
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whose properties were taken by the
evacuee owners and they have not
yet been given to those people What
1s the policy of the Government? May
I know whether the properties will be
returned to the original owner of the
property or will they also be disposed
of and some compensation given?

Shri Mehr Chand Khanna If the
hon Member 15 referring to the
nationals of Pakistan

Shri Thanu Pillai* No, to the nation-
als of India

Shra Mchr Chand Khanna There 1s
no pioperty of any national of India
which ha been taken over by us

Shri Thanu Pillas When they opted
for s rvice in Pakistan and went over
to Pakistan they became Pakistani
nationals

Mr. Speaker Let us not argue 1t
here

Shri Thanu Pillai. Their pioperty 1s
not given to them

Shri Mehr Chand Khanna I may
answer, Sir, that there 1s a section cal-
led section 16 under which restoration
certificates can be given if they con-
form to certain conditiong

Shri Thanu Pillai- May 1 add one
point’ There are petitions lying for
two years and not disposed of and the
people are 1n difficulty

Shri Mehr Chand Khanna That 15
not correct I had about 9,000 applica-
tions pending with me about two years
ago The number 1s only a few hun-
dred today
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Shri A. S. Sarhadi: May I know if
the Government has considered the
feasibility of referring the matter to
the International Court of Justice?

Shri Mehr Chand Khanna. The
Prime Minister referred this very
method to the Prime Minister
Pakistan, as I stated a httle while ago
But their reaction has been unfavour-
able

Indian Trade Delegation

*623. Shri Radha Raman. Will the
Minister of Commerce and Industry
be pleased to state

(a) whether 1t 1s a fact that a trade
delcgation u~nder the leadership of
Shr1i G D Birla 1s going to foreign
countries,

(b) 1f so, whcther G nernment
have approved the propo-a! lor send-
ing this delegation, and

(¢) the countries 1t 1s going to visit?

The Mimister of Commerce (Shri
Kanungoe). (a) It 1s undcrstood that
the Federation of Indian Chambers of
Commerce and Industry propose to
send an 1ndustrial delegation to wisit
certain countries of Eutope and the
USA and that Shri G D Birla has
been invited to lead the Delegation

(b) Yes ‘
(c¢) This 1s still under consideration

Shn Radha Raman May I knoy
whether the Government 15 aware of
the number which will constitute the]
delegation and the duration for which
the delegation will remam outside
India?

Shn Kanungo: We understand that
the number 1s proposed to be of fifteer
members of which two or three hav
not agreed so far, and the durahd
1s proposed to be seven weeks

Shri Sinhasan Singh: May I kno¥
what 1s the purpose of this delegehot





